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C1NTRAL ADMINISTRATIVE TRTBUNAL ::: GUWABATI BENCH. 

O.A. No.55of 2005. 

DATE OFDEQSION: 11.04.2005 

Shri Bibekananda Chakraborty 	 APPLICANT(S) 

Mr.M.aianda. 	 ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS - 

• GM(P), N.F.Railway & Ors. 	 RESPONDENT(S) 

Mr.S.Sanna for Railways. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HONBLE MR. JUSTICE G. SIVARAJAN VICE CHAII?MAN. 

THE HOW BLE MR K .V .PRAHLADAN, ADMJMSTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordshipswish to see the fair copy of the judgnient? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

Origmal Application No.55 of 2005. 

Date of Ordei This, the 11th day of April,, 2005 

THE RON' BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Shri Bib ekananda Chakraborty 
S/o Shri Kushal Kr. Chakrabory 
Helper4I 
0/0 The Sr. Section Engineer (Telecommunication) 
N.F.Railway 
Lumding. 	 .... Applicant 

By Advocates S/Shri M.Chanda, G.N.Chakraborty, S.Choudhury & 
S.NatK 

Versus 

The Union of India 
Through General Manager (P) 
N.F.Railway 
Maligaon 
Guwahati41. 

The Divisional Railway Manager 
N.F.Railway 
Lumding. 

The Divisional Manager (P). 
N.F.Railway 
Lumding. 

( 

	 Respondents. 

By MrSSarrna counsel for Railways. 

ORDER(ORAL) 

SIVARAJAN, J.(V.C.): 

This application is filed by the son of one Shri Kushal Nath 

Chalcraborly alleging that his request for giving him appointment on 

/ compassionate ground as Group 'C employe has not yet been 
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considered. It is the case of the applicant that in stead of appointing him in. 

Group 'C post he was given a Group 'D' post and that hisjuniors who 

were appointed in Group 'D' posts were considered for appointment in 

Group 'C' post and were given postings. Mr.M.Chanda 1  counsel for the 

applicant submits that the Tribunal in the above circumstances, had 

dire ted the respondents to consider representation dated 9.22005 

submitted by the applicant, but now the applicant has received a 

communication dated 24.3.2005 from the respondents stating that the 

concerned case file wherein the relevant papers in regard to the 

employment of Group 1 C' were kept, has been seized by the Vigilance and 

that on receipt of the seized file from the Vigilance Authority the merit of 

his case shall be considered as per rules. Mr. M.Chanda submits that in the 

circumstances respondents may be directed to obtain the concerned file 

front the Vigilance Department at the earliest and to dispose of the 

representation dated 922005 submitted by the applicant on merit in 

regard to his posting in Group 'C i' within a time frame. 

2. 	We have also heard MrS.Sarma, learned counsel appearing for the 

Railways. Since respondents have now stated that applicant's 

representation will be considered on merit as soon as the records are got 

back from the Vigilance Authority, the respondents are directed to take 

expeditious steps for getting back the relevant file from the Vigilance 

Deparinieni, if the applicant himseff is not involved in any vigilance case, 

at the earliest and to consider the case of the applicant for appointment in 

Group 'C post as expeditiously as possible within a.period of two months 
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from the date of receipt of the records from the Vigilance Department as 

directed hereinabove. 

The appikation is disposed of as above. 	 - 

iL- 
(KV.PFAHLADAN) 	 • 	(GSIVARAJAN) 

ADM1NTRATIVE MEMBER 
	

VICE CHAIRMAN 

U 
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IN THE CE'\TRAL L 	tBATI E TRIBJNAL 

GUWAHATI BENCH: GUWAHATI 
- 

O.A.No. 	
I'

/2005 

Sri Bibekananda Chakrabortv 

-Vs- 

LTnion of India & Ors. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

16.07. 1996 Shii Kushal Nath Chakraboit . father of the apphcant who was a Railway 

employee retired on invalid pension due to medical unfitness. The 
applicant being eider son, applied for compassionate ground in Group-ill 

category. 

17.11.1996- Applicant appeared in the suitability test (written). 

19.11.1996- Applicant appeared in viva-voce test and accordingly empandlled for 

appointment on compassionate ground to a Class-ffl post. 

29.04.1997- Respondent No. 3 4de his letter dated 29.04.97 sought option of the 

applicant for appointment in Group-fl category post since vacancy in 

Group-ifi category was not available. However the applicant did not 

submit his option for Group-D post. (Annexure-il) 

17.07.2000- Respondent No. 3 again sought option of the applicant for appointment on 

compassionate ground in a Giroup-D post either for temporary or for 

permanent absorption to the cadre of Group-D post. (Annexure-ifi) 

26.07.2000- Applicant submitted his option for temporary appointment to the Group-D 

post within the stipulated time r  keeping ii open that his case is liable to be 

considered as and when Group-C post is available as per assurance of the 

respondents. (Annexure-IV) 
17.07.2001 The railway department appointed the applicant to a group "D" post as a 

Khalashi, 	 (Annexure-V) 

09.02.2005 The applicant submitted two tos. of representations to the respondents 

no.2 and 3 for appointment to the applicant on compassionate ground,, £-_ 
-v7. 	 (Annexure-VI) 

jJd' 
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PRAY ERS 

Under the facts and circumstances stated above, the applicant humbly prays that 

Your Lordships be pleased to adrtht this application, call for the records of the 

case and issue notice to the respondents to show cause as to why the relief(s) 

cught for in this application shall not be. granted and on perusal of the recordS 

and afler hearing the parties on the cause or causes that may be shown, be pleased 

to grant the following relief(s): 

That the Honble Tribunal be pleased to direct the respondents to consider and 

appoint the applicant in Group-'C post on seniority and priority basis on 

compassionale ground with immediate effect, in the light of the. selection and the 

panel already declared earlier. 

Costs of the application. 

Any other relief(s) to which the applicant is entitled to as the Hon'hle Tribunal 

niay deem fit and proper. 

9. 	Interim order prayed for. 

Dtiring pendency of this application, the applicant prays for the following interim 

relief: 

That the Hoifble Tribunal he pleased to observe that pendency of this application 

shall not be a bar to the Respondents to consider the case of the applicant for 

appointment in Group- C 

To direct the respondents to consider ,  his representation in. accordance with law as 

an interim measure. 

It 

cyv c1t& CkcJzçwb 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Ad; 1985) 

Title of the case 	 : 0. A. No 	12005 

Shri Bibekananda Chakraborty. 	: 	Applicant 

- Versus- 

Union of India & Others: 	 Respondents. 

INDEX 

SL. No, 	1 	Annexure Particulars Page No. 

---- Application 1-9 

---- Verification -10- 

1 	1 - A Copy of the letter dated -11- 

16.11.1996. 

II 1 A Copy of the letter dated -12- 

29.04.1997. 

m A Copy of the latter dated -13- 

17.07.2000 

1V j A Copy of the option letter dated -14- 

26.07.2000. 

V A Copy of the order dated 45- 

I 1732001, 

V1(series) 	1 Copies of the representations dated 16-17 

9.2.2005. 

Filed by 

Date 	% . 2-. 2-4 	 Advocate 

Co ? 	f- 



IN THE CEN RLADMINISTR&TiVE TRIBUNAL 

GUWAHATI lENCH; GUWAHATI 
(An Application under,  Scction 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	) 	f2005 

BETWEEN 

Shi, Bibekaziai da Chakrabortv. 

Sb- Shii Kushal Kr. C.hakrabortv. 

Helper-IT, 

0/0- The Sr. Seclion EnQineer (Telecommunication) 

N.F. Railway. 

Lumding. 

.AppUcant, 

-AND. 

1. 	The Union of Lidia. 

Through Genemi Manager (P) 

N.F. Railway, 

Maligaon, 

Guwahati- ii. 

2, 	The Divisional Railway Manager, 

N.F. Railway, 

Lumding. 

3. 	The Divisional Manager (P) 

NY. Rallwa'. 

Tumdin. 

Respondents. 

ey - 	' 



DET.&ILS OF THE APPLICATION 

Particulars of order(s) against which this application is made. 

This application is made not against any particular order but praying for a 

direction upon the respondenis in consider the case of tile applicant for 

appointment on priority basis in any suitable Group C' vacant post on 

compassionate ground in terms of the railways letter dated 17.07.2000, on 

seniority and priority basis aiongwith other similarly situated Group 'D' recruitees 

who are appointed subsequently after the appointment of the applicant on 

compassionate ground but the respondents have processed the case of those 

subsequent Group D' employees for appointment to the Group G' category in 

the exting vacancies, under compassionate quota. 

Jurisdiction of the Tn hunal. 

The applicant declares that the subject matter of this application is well within the 

jurisdiction of this Hon'ble Tribunal. 

Limitation. 

The applicant further declares that this application is filed within the period of 

limitation prescribed under section-21 of the Mministtativ'e Tribunals Act, 1985. 

Facts of the Case. 

4.1 	That the applicant is a citizen of India and as such he is entitled to all the tights 

protections and nriviieges as guaranteed under the Constitution of India. The 
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applicant is presently working as Helper Grade-il (in group D category) under Sr. 

Sectional Engineer (TeieconuTlunicatjon), N.F. Railway, Luindling. 

4.2 	That it is stated that father of the applicant who was a Railway employee, had 

retired on invalid pension due to medical unfitness on 16.07.1996. The applicant 

being the eider son of Shri Kushal Kumar Chakrabortv had applid for 

appoimment on compassionate ground in Group-TI1 category. Be it stated that the 

applicant have passed Higher Secondary Examination in the year 1989 as such he 

has attained eliQibilitv for appointment in am. Group-ill post in Railways. 

4.3 That your applicant following the call letter appeared in the suitability test 

(written) on 17.11.1996 and viva-voce test on 19.11.1996 and accordingly 

empanelled for appointment on compassionate ground to a Class-Ill post which is 

edent from the letter bearing No. E/227 1 1/1MJComp (W)-Group-C'rA dated 

16.11.1996. 

A copy of the letter dated 16.11.1996 is enclosed herewith for perusal of 
Hon'ble Tribunal as Annexure-1. 

	

4.4 
	

That it.is  stated that the Respondent o.. 3 iide his letter No. E/227/T/LMiCornp 

(W)/Qption dated 29.04.1997, sought the option of the applicant for appoinirnent. 

in Group- D category post for appointment since vacancy in Group-rn category 

was not available. However, the applicant did not submit his option for (iroup-D 

category and starred waiting for offer of Jiis appointment in Group-rn post which 

may fall vacant in fulure. 

Copy of the letter dated 29.04.97 is enclosed herewith for perusal of 

Honble Tribunal as Annexure.-II. 

SiA 	NA dGA. C("OiJ 



4 

4.5 	That your applicant further begs to state that the Respondent No. 3 vide his letter 

bearing No. E!227.'APPt--/UiIComp (W)'Option dated 17.07.2000 again sought 

option of the applicant for appointment on compassionate ground in a group-D 

Post. it is stated in the said letter dated 17.07.2000 the Railways categorically 

stated that willingness may be submitted either for temporary or for permanent 

absorption to the cadre of group-fl post. It is aso made clear in the letter dated 

17.07.2000 that in case the applicant opted for temporary appointment then his 

case for appointment to Group-'C' post would be considered later on as when 

vacancies arises as per his turn and on being found suitable in the screening test 

and a declaration to that effect has been prescribed in the letter dated 17.07.2000, 

the applicant accordingly submitted his option for temporary appointment to the 

Gi'oup-'D' adrà, within the stipulated time. keeping it open that his case is liable 

to be considered as and when Group-'C' post is available as per the assurance of 

the respondents. The applicant accordingiy submitted his option on 26.07.2000. 

Copy of letter dated 17.07.2000 and option letter dated 26.07.2000 are 

enclosed hereto for perusal of Hon'ble Tribunal as Annexure-Ill and IV 

respectively. 

4,6 	That the it is stated that the Railway in fact pursuant to the aforesaid declaration 

appointed the applicant to a (Jroup-D' post of Khalasi vide office letter bearing 

No. E/227/IiAppt/LMICUmP (W) dated 16.07.2001. The applicant accordingly 

joined to the post of Khaiasi on 27.07.2001 

A copy of the appointment order dated 17.07.2001 is enclosed herewith 

for perusal of Hon'ble Tribunal as Anncxurc-V. 

kw 
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4.7 	That it is stated that after the appointment to Group-D post a large number of 

vacancies occurred in the Group-CC category wider the DRM (F) Lumding but 

unfortunately, the respondents never called upon the applicant for cqnsideration 

of his case for appointment in any Group-'C' category although the Respondent 

No.3 has already appointed a good number of candidates subsequently in the 

cadre of Group-'C' post. 

However, the Respondents No.3 again started processin.g the cases of 

similarly situated Group-'D' category employees who were subsequently 

appointed on compassionate ?ound for consideration of their cases in Group-'C' 

category. But the case of the applicant has been excluded for such consideration 

for appointment to Group-C' category. It is further learnt from a rcliablc source 

that the cases of similarly situated Gioup-'D' employees are being considered and 

appointment orders have been issued shortly, in their favour, appointing, them in 

GrOup-C' category, whereas, applicant being senior in the cadre of Group-D' 

entitled to consideration for appointment on prioiity basis in Group-'C' post. But 

the case of the applicant has been deliberately iiored from such cdnsideration for 

the reasons best known to the respondents. 

4.8 	That your applicant upon knowing such a move of the respondents submitted two 

representations on :09.02.2005 addressed to the Respondents No. 2 and 3. In the 

said representation the applicant interalia stated that a few post of Group-C' 

category have been placed under the disposal of the respondents No. 2 and 3 for 

appintment of the candidates selected for appointment on compassionate ground 

and as such he has requested to consider  his case for absorption in Group-' C' 

category. The applicant did not receive any reply till filing of this application, 

:however, applicant apprehending that, the process of such recrujtment in Group- 

rt-A> 



C' is in progress and the appointment letter have been issued in favour of other 

similarly situated employees without considering the case of the applicant. 

Another apprehension of the applicant is that, if all the available posts are filled 

up in the meanwhile in that event there will be no possibility on the part of the 

applicant to get absorption in near future. therefore in the coinpelling 

circumstances the applicant has no other alternative but to approach this Hon'hle 

Tribunal for rrotection of his valuable and legal tights for consideration of his 

appointment in Group-'C' post on compassionate ground. 

Copies of the representations dated 09.02.05 are enclosed hereto for 

perusal of Hon'ble Tribunal as Annexure-VI. 

4.9 	That in the facts and circumstances stated above our applicant has acquired a 

valuable and legal right for consideration of his appointment in the cadre of 

Group- C' category. 

4,10 That it is stated that the applicant has now come to learn from a reliable source 

that the respondents have already Gonsidered and appointed Sri Bijoy Dey, Sanjib 

Bhowmik Ex Group D helpers under SSE Diesel to group C categon but they are 

subsequent recritees of group D cadre under coxnpasionate grounds then the 

present 	I  applicant vidc irnpuicd appointment latter 	no 

P/277/1/LI'vVCopniINigroup C dated 24.2.2005. this is one of the appointment 

letter which was issued in favour of one of the candidate named above under 

compassionale ground. Besides the above appoinrmem some more persons are 

directly reruiied in group C category recently namely Joydeep Bhattachaijee, 

Prasanta Das. Anup Dcv. M.Sankar Kumar, Shib Sankar Saha. In the 3rd  week of 

February of this month, therefore vacant finding no other alternative approaching 

J8J:Ac eJic: W\LA 	 U\OJ4D 4 



this Hon'ble Court for redressal of his grievances. it is relevant to mention here 

that the applicant could not collect. the orders of appointment of the above named 

persons. inspite of his best efforts, thcrcfore Hon'ble Tribunal be pleased to direct 

the respondents to produce all relevant records including the appointment orders 

of the persons named above. 

4.11 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for relief(s) with legal provisions. 

	

5.1 	For that, the applicant has acquired a valuable and legal right for consideration of 

his appointment to the post of Group-'C' on seniority and priority basis and also 

on compassionate ground. more so in terms of Railways letter dated 17.07.2000. 

	

5.2 	For that, the Respondent No.3 in his letter dated 17.07.2000 spVC-ific-aky stated 

that as and when Group-'C' vacancies are available the case of the applicant 

would be considered for appointment in group C category. 

	

5.3 	For that, the respondents are duly hound to act fairly in terms of their assurance 

and coininirnient as contained in the letter dated 17.07.2000. 

	

5.4 	For that, the applicant was empanelled for appointment in (iroup-C post after 

passing the written examination and viva-voce test way back in the year 1996. As 

such the applicant is entitled for consideration for appointment in group C post on 

seniority and priority basis. 

5.5 	For that, the non-consideration of the case of the applicant in the process of 

recruitment in Group-'C' category on compassionate ground is in violation of 

Article 14 and 16 of the Constitution of India. 

Ji2&,kovv\ ?,v\cl O 
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5.6 	For that the applicant has not been considered for appointment in the process of 

recruitment in Group- C category in violation of their assurance given in the 

letter dated 17.07.2000. 

Details of remedies exhausted 

That the applicant states that he has exhausted all the remedies available to him 

and there is no other alternative and efficacious remedy than to file this 

application. 

Matters not DTCYIOUSIV filed or pending with any other Court. 

The applicant further declares that he had not previously filed any application. 

Writ Petition or Suit before any Court or any other authority or any other Bench 

of the Tribunal regarding the subject matter of this appc.ation nor any such 

application. Writ Petition or Suit is pending before any of them. 

Relief(s sought for: 

Under the facts and circumstances stated above, the applicant humbly prays that 

Your Lordships be pleased to admit this application, call for the records of the 

ce and issue notice to the responderits to show cause as to why the relief(s) 

sought for in this application shall not be granted and on perusal of the records 

and after hearing the parties on The cause or causes that may be shown be pleased 

to grant the following rdicf(s): 

	

8.1 	Th2t the Hon 'Ne Tribunal be pleased to direct the respondents to consider and 

appoint the applicant in Group-'C' post on senioiitv and priority basis on 

RA 

'c1c 
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compassionate ground with immediate effect, in the light of the selection and the 

panel already declared earlier. 

	

.2 	Costs of the application. 

	

/ 83 	Any other relief(s) to which the applicant is entitled to as the Hon'ble Tribunal 

may,  deem fit and proper. 

Interim order prayed for. 

During pendency of this application, the applicant prays for the following interim 

relief: - 

	

9.1 	That the Hon'ble Tribunal be pleased io observe that peridency of this application 

shall not be a bar to the Respondents to consider the case of the applicant for 

appointment in Group- C 

	

9.2 	To direct the respondents to consider his representation in accordance with law as 

an interim measure. 

............................................ 
ThTh application is filed through Advocates. 

Ii. Particulars of the I.P.O. 

 I. P. 0. No. 
 Date of Issue 

 Issued from 
 Payable at 

12. List of enclosures. 
As given in the index. 

9.c' C j  JJo 
a8, 

c.j e) oJ-vo% 

cf 

JajAJ4, 
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VERIFICATION 

1, Slid Bibekananda Chakraboily, S/u Shri Kushal Nath Chakraborly, aged about 

35 years, working as helper-Il in the Office of the Sr. Section Engineer 

(Telecon1mUfliCatiOfl) N.F. Rai1way. Lumcting do hereby verify that the 

statements matte in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and 

those made in Paragraph 5 are true to my legal advice and I have not suppressed 

any matetial fact. 

And I sign this verification on this the 2 g'!'day of Februaty, 2005. 

kovov c* 	
r- 

I 
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14;ieal Mcuai, rhiCh lW :do 	th 	Thrc r: lingc'ing i c'stabi)]Q( 
th 	

soant sho1d bi dOCl( unfjt for all 3q 	Tiià 
ExO110005 SO1/d3itglir io. 	

for 
On CQpa ionat 	roits 	1so br 	ai 	p1.t0 from hIs 
surv Ivth g C dthQr/jilot}lcr 	

]pioyt. Ofl C 01;p;S iOfl ate F1Oufld5 

in hjS/r favour. 

Chartor Co.rtj.1 	fro,a t.10 G2ett(I ff1c 
1:]a one los od 0 	 . 

5, 	Adcla'onind
th 	CXp1QyÔ ccrn 	dI1/ mlIc,1j, 

hIlo In 5 oieo 	.I no othor Iu1nbx' of his fU!I1y 
appointt o th0 flaI1 	on cdn 0 EOuzxIs :L.'tol' tho 
modIcally 

iflCjtat 10 of the ox 	loyo 	as p 	proforj onc 6G 	Ono ps 	sIze of yojr P1OtOTI) u 	sIt Ofl tlh) to;3 anl 
attoStcr by Gazt 	ffIc 

7 	 anycro 	dcc 	 of •r.jcol / part c lu 	t: 	t!! Li;ti t 
C Ot Id  

1iCio. 	abovo 

 for DSio!a.1 
H:fl_ For 5codi,cj C3jdJll 	Trr,  

-. 	. 	. 
Th 	u I1l Yor 	i:.1 C la 	fcs t 	Covr Riys tat .oii 

	t' 
 

D F.  
fl F  93 

. 



• 	 I.. -. . 

• 	H 	.•• 	ANNE/EJL. 
• T'.i 	1' 	r 	. -,- r t: ,. ,.i 

jj II 

- 	 - 0 	cc of the  (j 	- 	---- 	- 	D vi Ion al R]y 	I r ( p / 	/27/T/Lt4/Comp( f)tO ption. 	L=d4 ng,dtd  

To 	Sr:Lr 	kcz.Ack'rck 

• S/a. 	k'kJ 	 c. c.c-- 	M D-____ 	 -•--.- 	---'---- 

_____ 
• 	 . 	 ..._..•._._

- 

• 	1r 	 :..- 

Sub: Option for Apptt. 4 n Group-' 	C ate gory. 

For want Ofvacancips in Or-IC'- catery, It would not be , a sjbl. to .ab se3r 1j. you. 4  n Gr... 'C' c ate gory 'n near future.However, there. is SCopP to opt-for final absorption 
as Diesel cji1asj in:Gr.-'.fl' catory..  
If You 8re - wjil.Jng tb accept tbeijbbofD/Khal.j n Gr-' D' - 
oegoryf4na1ly, you, may submtt . youroptjon to thjs ofuico 

1mmqj ate1yfor consderatjon of yourca for fins), absorption as D/KhalF. in Gr-' D e ate gory. - 
It 1. s. furthei+ .PfltIod nr8 .tht  optiono 	exelcIsd1aIl be  trz te as fa1t- 3nd you will have no cajm for absorption In Gr..' C category 1n future,  

	

.ti 	I 

for DIViSIOn R Y.flnger(p), • 	• 	. 	. -H 	'. 	• 	. 	. .:.N'..Raulway : Lumd'ng. 

a 	...-. 	.,. 	. 	- 	••- 	,-......................- -. 
	. 	- 7 	

t 



.' 

'( 	 atc5 e2 

4NNxo RL. 
I 

OffIce of t 
Vil.Rly,nag(r (r), No0 W227/ppt/t4/Cornp()/Option* 	 ng ,d tr: 	//2, 

T° 	

JT le (u.i) 
<JQA

5/0 SRi Jcu sJ- .L4 .4\tA P.H J OJ ••• •••#.. 	 •.a• ••... •b•e•. a. •4.• •• ... )C C C5/. 4i - JNi Eg- SS/JiJ S.. ...,.•,••_••••••_••••••,•••••••••• .. p.... 
• 	JS 	 •J 	 Oo , 	. . . 0 • S S • • • • a . a • 	• • • • • • a a S • • a a • . - • • • • • • S S  S a S • S H • 	

o' 
u:- Wlllingflss for apptton Ccmp, ground In Oroup-'' :v 	Post teorarilpaflently 

• 	 - - 

Yo Want of vacanc ics -in GroupOcategcry at Present, it Will not be Possible toappont YOUlnGr0UP_IC1•1mm1tClY C Subjc t0 Your Passing Ir the su.tabI lity tpst) ; 

AS Per $xant ProVIs1,.'j you are w1111 	to aCcpt a Group-' 	iObtGlt 	PorrIly or Prmanent1y(Stomp0rj1y er I)@rmanentIy.;ShQu1 befcIf1ciyi 	cptej) 1  YOU ma submit your rç1cCratj0 tc°  thts orVic0 	 I- /2OUW1thrUt filr . p 1 will be treated 9s YOUr Uflwllll 'ness frr :oJtin, at 	later date will be C?ntorti9, 
• If YoUr •aQceParce Is 'temPorary..,..,ycu will b CflflSirlornrlfnr apptt. toGup' ator as an whenv anC1S ariso, ( as Pr Yrur - turn aM. YOUb.&.i 	fc- inr SUIt ):c $n-th---a 	I 	tast ) rmn if 'CUrit- • Perannt. ', you. will be appr1nte fin ally in Grç''-fl fl1 you may4ç P'r7nc'tion thereIn itself as Per extant rubs. 

' 	C)'atIcn fl 	 • • • 

" I Sh /M I s s /Gtit. 	• 	• • 	• 	
Sr n cf / 

ri.jugj-t 	c/ wIfoJ,f/ brothr( . ?7jSt,r of Shri/L3f0 lx 	• • 	uflr - 	 lCIlOrby 'leC1ar th.t I 
that t1U( tJ flcn- availability cf V.Cj( in Group-c C3t:g(;1y, t. will tk l , g time tj 	t. aPptt, in Grcup'C Post •• 	y 	In tt 	suit1ij 	.tst 

) 

Theefc, t ovc-rcomo my fiOtj3iharsips , I , 	i1ii 	to CJji Grctp 1 fl' job t:npOrr11y/ P-xmannt1y 

I 3ZSQ dClr( that; I Shuli ave nc cholc0 rn tki Gr1) Pci: jjflr Jl0 fi'p t1r- g which will ho oiforri to mo by 
th 0 A2ri n 3 icr 

1ato i '9oath c I the cc-s pJloy._ 	 — - 	 1'OOflr or. not 	. 

4.  

. 

• 	• I) I 	•i I 
I[J; 	

JV() 

' r 	•..• 	'-' 	'er ( P 
U .F iii y Lu u:ci j 

/ of 1 

0 

• 	• 	
rOn- 

o 



i.- 

To 
The Dlvitonalj RaIlway. Managor(p), 
N. Foflatiway -. Lumding0 

Respected Sir e , 

Willingnoss for 2pptt.on conp.ground 
H in  Group..'D' post 	 permanently,  

Ref:. Your letter No. Et227/APptt/Lit4/Cp(w)/opt Ion datOdj7..2K -. 	
-. 

In reference to your.above cited letter, I bog to sumtt my,  option foz Groupul) ith temToraily, Th 
declaration is furnIshed blw in the proscribed forit: 

	

AT
S 	 t ... '.• 	. 

' I h jjI,ok 	 __________ son of 

ShriKujh l N ath Chjc riExAcCQLde 	Under 3 	
3 /Lund inn do hereby delare that I am fully aware of 

the fact that dze to nona.avatlabujty of 
vacanclos in 

GroupC category, it wIM take long timo to got apptt. 

in Group'CO.,polt,(jt to my Passing in the sUttah1lty 
test). 

Theroforo.to overcomemy financb1l hardships, I am 
willing to accot Group.'D' 3eb tOthporarily, 

I also declare that I shall have no ChOICO on the GrD 
post and Place of posting which will be offerod to me by the 
Admn, as por nVailabiltty of vacancy 

Date of dóath of the 8xomp•loyeo 	Date of 
1507...1996 

Whcthor Scr,00n.ed Or not:0 Screened. 

Yourd faithfu1.1y 

Datod:Lurnding 

	

•' / 	(•V •(1 	7. 

I,  (/ 

S 

	

c- 	 ¶ 
Llf 

,-\ 
¶1 
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•' 	
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A NNE,,'WE2 

a_._..Rdi way. 

Offic0, of the 
Divi. flailwy f'4in e aqr ( P) Office Note. 	 .irnCincj,Dtd. I C) ./2i77Y7J..ppLt/LM/comp( w) 

D!vsoal ai1way 11anacer/riijn has uprcved o• the follow-iricj cases for appointm,-,t on comssjOn 	c:ou,c]s acainbt ci-  II ?03t as C C Pptt. ulLLor 

iIdm 02 the candjate with Father 's .. COmInU- 	;Jtc o2 birth ac pr ta1ne and .dsignatIo, and staticri.....•. riity. 	school leaving certi- 

	

.:.. 	... 	

.Eic ate/Affidavit. 

T ThgT 
, S/p ~5 b 	s t'&A ct 

!i Ut Li such c - ss o a e x '1nLme,t on compassa1tc grounds appoiic-in ent 'nay be made pèndir, veri2iat ion c2 c iiactr and antceder,ts (:0 minimise the hardship of the d(2cesed/jnca:)acjat ed Rly.  lplOy3  n terms of CPo/J'jL 's D.C. i'io.5O6/8i/1(iy) 0 Ld.5-3-73 to I1/Ljj,itj,y. 

	

The abov( narncd pórso-, has 	1TeQiaI1y oXciiined1 ir.( / 
aiiu his/hr irtdi.l crL1jj..c ate i. 	?0 /c 

	

suod by L)!O/Lumdic s 	clod. 	- 

For Apptt. agail -Ist missing caSes -. If rii;s1ng emr4oyoe apjYsars 

	

in later dt the services of the 5  cdndjate will be teijriated. 	S  
- 

.5, 	

5,. 	

'S 	
'•• 

for DJLv1.flailway F1anager(P) 

	

py to :— 	

LL1ay,thm(.ijfl. 	 • - 

1) 	 T 	Cue o at ocfxco util tae furthr 1/ac 
- rcgarcLLrj the 'flatter cor giving formal a xi1tnni. Two chrater certificates from two Gazetted officers are also ctclosecj. L0çcther 

fl.hthe above medical certificate etc. for iif;rinatioii and n/action. 

at office. 
uLi4 'EX. c.c:9j4x):jj: :.................u nd r $S./LrLc ...............- 

	

.(S. . 	
• 	1111 	

- P.O. 	
." ..• 

.. ... 	
. 	 P"A for .nforrnatiou 'und report to 	 Cc.''.ct4 	c'c( LOL drjtnn , Oi 	

. 	S 

infcr,iat;[oi•i. The jiiaowcorc ::ec1 isc1ru'iincj/ 
F/Persi.on from 	as 	PPO NO. 

1) One Medical certificate jc.  • 2). Two charactr certificates. 
A Copy Of Sbhool certif.Lcat.e 	S 	 ." 

• 	. 
 

Or Affidavit. 	. S 	

(S•' Pssuort 512c 	ctcera.)hs of th2 
zove named. 

.:.,.,.. 	•.. 	 .... 	,. 5..,r. . 
6cr T)i vi. 1ailwaj jana( e.fr( P) 

	

1:. 	 urnU1T'. 
L)vi Iiy 	S1 

hs 	Rh,. '.'rjr 1 r,r, 

S 

Llhfl/l55QI L, 

S . . 



- I <_ I I= el 	AWFIOfE v/ 

The I')ivisioiia I 1a Il va3' Pvla urger N, F, Rail way, I 

Prayer Ibr aPPOIfflIfleIiI against Group 'C' vacancjes_c1 , , ,  of Sri l3iheki,ai Chakrahorty, l -feljct-i I, wider SSEIUCIeJLU,i)d lug 
Respec(c(l Sir, 

With due respect and humble submission i would like to iii lonn 
you (hr ougli the 

lollOwing few 
lines for favour of your kind perusal and sympathej orders 

'That Sir, I qualified in the Suitability test Iii COi1flCC(j 	 il "jib appoitrIlc,it in Group 'C' Post on comjassjoflate ground as directed under ' '
227/I/LM/')Jfl1) (W)- 

Group 'c'i 'A' dated Io-I 1-1996 

That Sir, 'I asked to otTer option for appoih1rn 
	and in Group 'D' final absorption as Diesel Khalsi• as it was not possible to absor[, inc in Group- 'C' for want 'of vacancies in 

near futur vide 11te No.227/1flM!C111 (WYQJ)tjOI dad 2-o; 
I 997. which I had expressed my. Uflt'villjngJless. as the Option Once CXCrcised would be treated as final. 

That Sir, StLt)sc(JuciUy. vide 	No. F/227/A,)l)tt/ll/(011 	 j)!i,, dted l7-7-200() 'VilliiIgftct; 
 Was sougIu for to accept a Grotl) 'I)' jc)l) either tenulmi'i,'ils. or l)ermané,tj I have opted for, 'Cñ1pbrry accc,)tafle' with if te Clear undcrsfaridiiig 

that I shall b COnSjd('Cd'fO appojntnlcfit to Gtoup 'C' ite as zaid hcn vacancies arise 
as per my turn. A copy of th E)eclarat ion is enclosed for ready rclrcnce 

That Sir, on rec6lit or in• declaration acmptillip Cr0111) 'I)' apPOintITiciit tern Porarily I was appointed as 'KhalasJij under Sr.l)SlF/J,10 ICifipora, ily, Cops' enclosed 

Now, it"s uiJdcrS(o'd that 	
ICWposts in Grotip_'C' have bce,i placed vacant under 'your k i,id 'disposal and 

1lies pos1; arc being filled up by junior Ca ndid1 te, leaving 
us aside who ar In ticli 

inore.j to 1Iic:n So, I fCrvcnI t rcque( your iioIlc,n,r to k iiidly look 11110 this SCriotis matter !nd bring juStice 10 us as 'you can ret Junk about the isSue or alter' this bCitIL the l)ivision.iI I Iea,f So, 
)'OU 

arc llwniily rqucs to kindly absorl> mc Group- 'C' 
arid (or tbi act OIy(jr4ir(j.l)rUS I 

I shall "emairu ever thia,ik(j11 to von, I look forward to your swill aJd Justified atiozu, 1'hanuking you Sir'. 
I,flcl - As staled, 

'1 o, 

Sub: - 

. 

Yors t1iihI'tIIJ\ 
i') 	,

' 	•', 	
' ''L1  

0 31 bcIsrria, i i., 
I'ICIpCF: I ("Under S.S1 :/l/I .M(; 

l)aed at Lu:ndirig 	 ' 
'l'hie °-02-2005, 

,n 
13 



1'he Divisional Ri1vay Ivianager.  (P), 
N.F. Railway, Luniding. 

1'1~ 

Sub:- Prayer for appointment against Group 'C' vacallcies---casc of Sri 131bckananda 
Chakraborty, llclper-1 1, under SSE/TeIe/Lumding. 

Respected Sir, 

With due respctand humble submission I would lilc to iiilörni you through the 
loiJo\ving fw lines for fvour of your kind perusal and sympathetic orders. 

That Sir, I qua'lticd in the suitability test in connection with appointment in 
Group 'C' Post on coInpassionatè ground as directed under l.122711 /LM/Comp (W)-
Group 'C'! 'A' dated 161 1-1996. 

That Sir, I asked to oiler option for appointment and in Group '1)' final 
absorption as Diesel Kha!asi as it was not possible to absorb inc in Group- 'C' for vant 
of' vacancies in near iutrc vide letter No.E/227/i/LM/Comp (W)/Option dated 29-04- 
1 997.to which I had exprsscd m' unwillingness as the option once exercised woukl he treated as final. 

1 hat Sir, SUl)1lICU( ly vidc letter No. t/227/Appii/l .M/C'oinp (W )/opt lolL dated I 7'12000 \vi II ingnes Was sought IbE to accept a (roup 'I)' jot) either letit poraril' or j)errnanently. 1 liav àcd for 'temporary acccptazicc' with the clear undcr aqdjv 
that I shall be considcrd for appointment to Group- 'C later as and when vacancies arise as per my turn. A Copy oithe Declaration is enclosed for ready rclrcnce. 

'1 hat Sir, on recupt of my declaration accepting Croup I)' c%Ipolutmcnl tenporarily, I was apjointcd as Khaiashi wider .Sr,DSTE!LMG temporarily, Copy enclosed, 

Now , understanding that a Iew.posts in Group-'C' have been l)laced vacant under your' kind disposal for appoiIitricnt: of candidates selc;ted on compassionate ground, I irvenily request your hQnour to kindly absorb me in Group -  'C' and for this act of' your kindness I shall remain evr grateful to you. 

End: - As stated. 	
. 	 Yours fiiiihliilly, 

l)acd at LumdiI)g. 
The 09-02-2005. 

..,,\ 
• 	 .....• 	 ., 

1 	• 	 . 

to.. 	i.•  

• 

.cjt 	 •- 
(l3ibei.ananda (lia k iaboriv )' 

l-lclper/I I/tinder SSN/l'11 M(. 

V. 


